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WEDNESDAY, JULY 19, 2023

SMFG INDIA CREDIT COMPANY LIMITED
India Credi

indiaCredit (formerly Fullerton India Credit Company Limited)

Corperale Office: 10ih Floor, Office No, 101,102 & 103, 2 North Averue, Maker Maxity, Bandra Kurla Complex, Bandra (E}, Mumnbai - 400051
POSSESSION MOTICE (For Immovable Property) (Under Rule & (1) of the Security Interest (Enforcement) Rules, 2002)
Whereas the undersigned being the authorized officer of SMFG India Credit Company Limited (Formerly Fullerlon India Credit Co,
Ltd.), Having its registered office at Megh Towers, 3rd Floor, Oid No. 307, New No. 165, Poonamalies High Road Maduravoyal, Chennal,
Tamil Nadu-600085 and corporate office at 2nd North Avenue, Maker Maxity, 10th Foor, Bandra-Kurla Complex, Bandra (East), Mumbai -

exercise of powers conferred under Section 13 (12) nead with Rute 3 of the Securty Inberest (Enforcement) Rules, 2002 issued Demand
Notice dated mentioned hereunder calling upon the following borrowers to repay the amount mentioned in the notice being also
mentioned hereunder within 60 days from the date of recaipt of the said nofice. The following bormowers having failed to repay the amount,

400051, under Securitisation and Reconstruction of Finantial Assets and Enforcement of Security interest Act, 2002 (54 of 2002), and inl

nofice is hereby piven to the following borrowers and the public in general that undersigned has taken symbolic possession of the|

properties described herein below in exercise of powers conferred on him under sub section (4) of section 13 of the Act read with Rule 8
of the Security inferest (Enforcement) Rules, 2002 on the date mentioned hereunder:

Narme of e Bomawer Co-Bamowes Description 01 Immovable Property / Properties Morigaged w
"'" m"" w Hombe o ﬂ“_ﬂt 57— |5P-NO.49 HISSA ND.2/1A/18/1/4 ADMEASURING AN AREA :
ABOUT 600 SQMTRS ALONG WITH STANDING STRUCTURE | L 201-2023
RPORATION Rs. 3,20,02,556/- Physical
COMPRISING OF 3 FLOOR AND PARKING AREA SITUATED,
) DHARAMRAJ DNYANDEV | (Rupees Thres | Pessession
ASARE 3) AOHIT Crora Twanty Lakh [LXYING AND BEING AT KATRAJ, KOKDHWA ROAD, NEAR SHIV
AMARA AWUSARE |Two Thousand Five|""MAVATI MANGAL KARYALAYA.KONDHWA PUNE BOUNDED
ACCOUNT NUMBER: | Hundred And Fity [AS ON EAST: ROAD; ON WEST: PROPERTY OF SHAL
1875031101832 Five Only) AS ON |DESHMUKH; ON NORTH: PROPERTY OF SHAI SORUMKAR
- 02-03-2972  |OM SOUTH: PROPERTY OF SHAL DHARMRAJ AVASARE

The bomower in parficitar and the public ingeneral are hereby cautioned not to deal with the property and any dealings with the property
will be subject to the Charge of SMFG India Credt Company Limited (Formerly Fullerton india Credit Co. Lid.) for an amaunt mentioned
hergin above and imearest thereon, The borrower"s attention is invited to provisions of sub-section [8) of saction 13 of tha Act, Inrespect of
time available, to redeem the secured assets.
Duale : 19707/2023.

Place: Pung

S0/-, Autharised Officer-

SMFG India Crodit Compary Liméed (farmarly Fullerion india Cradit Comipany Limited)

dE AT IRTIT

Asset Recovery Branch : Agarkar High Schoaol Bldg., 2nd Floar,
Somwar Path, Puna-411011. Phona | FO30024078
E-maill: brmgri453@mahabank.co.in

DEMAND NOTICE

[(Under Section 13{2) of the Securitisation & Reconstruction of Financial Assets and
Enforcement of Security Interest Act. 2002 (SARFAESI ACT) read with Rule 3{1) of the
Security Interest (Enforcement) Rule, 2002))

The accounts of the following Borrowers with Bank of Maharashira, Asset Recovery Branch having bean
classified as NPA, the Bank has issued notices under 5.13(2) of the SARFAESI Act on the dates mentioned
below. In view of the non-aervice of the notices on the last known address of balow mentloned
Bormowers/Guarantors, this public notice is being published for information of all concarmed.

The balow mentionad Borrowars / Guaraniors are called upon 1o pay 1o Bank of Maharashtra, Asset
Recovery Branch wilhin 60 days from the date of publication of this Notica, the amounts indicated below due
on the dates togother with future interest at contractual rates, Ul the date of paymant, under tha loan/and olher
agreamants and documents axecuted by the concermed persons. As sacurity for the Borrowers® obligation
under the said agreemants and documants, Ihe respective assats shown against the names hava baen
charged o Bank of Maharashtra, Assot Recovery Branch

Outstanding Amount as on the

Name & Address of the Borrower(s) & Guarantor(s) date of Issue of demand notice

Borrower(s): 1) Mis. Atharv Agro Industries, (Borrower), Through Rs. 5,78,19,061.00/- (Rupees Five
its proprietor, Mr. Sachin Anant Kadam, Add : 5. No. 31 1o 411, | Crore Seventy Eight Lakhs Nineteen
Ground Floor, Dattanagar, Ambegaon (Bk.), Pune Katra] Mumbal | Thousand Sixty One Only) plus
Highway, Pune - 411011, Alse at: 217, CPWD Colony, Mukundnagar, | further interest thereon 0 applicable
Pune-411037, rate of inlerest more spacifically given
Guarantor(s): 2) Mrs Sisiliya Tony Gomes, (Guarantor), Add: | in lable at para 2 given above in this
House No 830, Sukhasaga . Katra), Pune - 411048, 3) Mr, | notice, w.e.f. 08/06/2023 apart from
Tony Francis Gomes, Add: S. No 17, sukhasagamagar, Katraj, | penal inlerest, cosl, axpanses alc.
Pune- 411046, 4) Mr. Sanjay Vasant Yadav, 444 Nanapeth, Near
Modemn Bakery, Pune - 411002,

Type of Loan : Term Loan and Cash Credit Loan

Date of Demand
Motice: 05/06/2023

Date of NPA:
30/06/2009

Particulars of Hypothecated Mortgaged proporty :

1) Hypothecation of Stock, Book Dabits, Machinery, Furnitura, Fidura & other movable assals,

2) All that plece and parcel of land or ground bearing S No. 17 Hissa No. 21 AMBM AS2/4/6/8/10/12/5(l.e Old
S No. 14 Hissa No. 2) having an area about 3000 sq it L.a 3 Ares of vilage Kalraj, previously within the
limite of Grampanchayal Katraj and now included in the limits of Pune Municipal Carporation along with
60' * 22 construction/suparstruciura/Bullding in RCC construction having 8 rooms over the same and
bears house propery no B30 and within the registration Disl. Pune Sub-Disl. Haveli and Bounded as
follows: On or towards North: By Road & beyond that open Space, On or towards East: By Road, On or
lowards West: By Property Belongs o Seama Sagar Hsg. Soc., On or lowards South: By Property
Balongs 1o Sou. Gauriban S Chavan

If tha conoemed Borrowers / Guarantors shall fall to make paymaent io Bank of Maharashtra, Assel Recovery
Branch as aforesald, thenthe Bank of Maharashtra, Asset Recovery Branch shall be entitled to proceed
against the above secured assets under Section 13(4) of the Act and the applicable Rulas entirely al the risks
of the concemed Borrowers/Guarantors as to the costs and consequances

In terms of provisions of SARFAESI ACT, the concemed Bormowers/Guarantors are prohibited from transferring
the above sald assets, in any manner, whether by way of sale, lease or otherwise without the prior written consent
of Bank of Maharashtra, Asset Recovery Branch Any contravention of the said provisions will render the
concemed persons lable for punishment and /or panalty in acoordance with the SARFAESI Act.

The Borrower's attention is Invited to provisions of sub-section (8) of section 13 of the Act, in respect of time
available, to redeam the secured assaets. For more detalls, notices may be collected from the concemed
branches. This notice is also being published in vernacular language. The English version shall be final if any
question of interpretation anses,
Date : 14/07/2023

Place : Pune

Assistant General Manager & Authorized Officar
Asset Recovery Branch, Pune.

FORM A
PUBLIC ANNOUNCEMENT

A6

FOR THE ATTENTION OF THE CREDITORS OF
INTERBUILD INFRASTRUCTURE PRIVATE LIMITED

INTERBUILD INFRASTRUCTURE PRIVATE LIMITED
August 30, 2016

Registrar of Companies, Pune

Registralion No. 166209

U45300PN2016PTC 166209

Nama of Corporate Deblor

Date of Incorporation of Carporate Deblor
Authority under which Corporate Debitor

i Incorporated / Registared

Corporale Identity Number / Limited Liability
Identificalion Mumber of Corporate Debior
Address of the Registerad Office and
Principal Office (If Any) of Conporate Debior
Insotvency Commencement Date in respect
of Corporate Debior

Registerad Office: Office No 8, 2nd floor, Brahma Estata, C-1,
Kondhwea, Puna - 411048
July 11, 2023 (vide Order No. CP (1B) No.66MB-I\VI2023);

Diate of Pronouncement of Order: July 11, 2023, Recaived on
July 17, 2023

January 7, 2024

Estimated Date of Closure of Insolvency
Resolution Process

Mame and Repgistration Mumber of the
Insoivency Professional acting as interim
Resolufion Professional
Address and e-mail of the Inlenm Resalution
Professional, as registered with he Board

Name: Mr. Hajib Raghavan \iswanath
IBBI Registration Number: IBEI/IPA-D011P-PO1T61/2019-201 2676

Address: Flai no 702, Tulip, Regency Meadow CHS,
Porwal Road, Dhanori, Pune - 411015
Registered Email Address: Viswanath geevis@c
Address for Comespondence of Claims: 5. No
Mear Asha Vidyalay, Main Road Khese Park, Lohegaon,
Pune - 411032, Maharashira, India.
Emall Id for Correspondence on Claims: jrp.inlertaild@gmail.com
July 30, 2023

.| Address and e-mail Address 1o be used for
cormespondence with the Interim Resolution
Professional

.| Last Date for Submission of Claims
Class of Creditors, if any, under clause (b)
of sub-section [6A) of section 21,
ascertained by the Inlerim Resolution
Professional

.| Name of Insolvency Professionals,
identified 1o act as Authorised

Representatives of creditors in a class

{Three names for each class)

.| {8} Redevant Forms and

{b} Detais of authortzed rapresantatives
a'e available st

Notice is hareby ghven that the Hon'bile National Company Law Tribunal, Murmbal Bench has ordered the commencamant of

Corporale Insclvency Resoluon Process of the Interbuild Infrastructure Private Limited on July 11, 2023 vide Order Mo. CP (1B}

Mo SEMB- V2023 (date of pronouncamant of ardar July 11, 2023, received on July 17, 2023)

The creditors of Interbuid Infrastructure Private Limited are heraby called upon to submit their ciaims with proof, on or bafore July

30, 2023, o the Interim Resolution Professional at the address mentioned against entry No. 10

The Financial Creditors shall submit their claims with proof by electronic means only. Al other creditors may submil the dlaim with

procfin parsan, by post or by electronic means.

The proof of claim is to be submitied by way of the following specifiad forms and documentary proof in support of claim:

1. Form B - ForProof of claim by Operational Creditors except Workman and Employeas

2. Form C - For Proof of claim by Financial Creditors

3. Form D= For Proof of claim by Workmen or an Employee

4. Form E - For Proof of claim by Authonzed Representative of Warkman and Employees

5. FormF - For Prool of claim by Creditors odher than Financial Creditors and Operational Creditors

The above-menticned forms can be downloaded from the website wew,ibbi.gov.in of the Insolvwency and Banknupicy Board of india.

Submission of false or misleading prools of chaim shaf! attract penalties.

Not Applicable

Mot Appiicable

(@) www.ibbi.govin
(1) Not Applicable.

Sl
Haljib Raghavan Viswanath
Interim Resolution Professional
IBBKPA-001MP-PO1 T61/2019-20/12678

Drte: July 19, 2023
Placa; Punis

-
g o e .

financialexp.epapr.in

Chola CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate Office; 1st Floor, Dare House', No.2, N.5.C. Bose Road, Chennai-600 001

Enter o better Hfe

POSSESSION NOTICE (APPENDIX IV) Under Rule 8 (1)

WHEREAS Iha undersignad being Ihe Aulhorsed Officer of M's.Cholamandalam Investment And Finance Company Limited, under the
Securitisation and Reconstruction of Financial Assets and Enfarcermant of Sacurity Inlanest Act, 2002 (54 of 2002] and in exarcise of the powers
corfered under Section 13(12) read with Rule 9 of the Sacuriy interes! (Enforcemant) Rules, 2002 ksusd Demand Motics dabed mentionad
Bretow under Section 13(2) of the said Act calling upon you being ihe bomrowers (names and addresses mentioned below] io repay the amount
mentiangd in the said natice and intenast (he reon within 60 days from e date of receipt of the said notice, The borowers menSioned here in below
heving fabed o repay the amount, nolice i hereby given ko the borrowers menBioned herein below and Io the public in general that the
undersigned has laken possession of the property descrbed henain balow in exarcise of powers confermed an me under sub-section (4} of Sachian
13 of the Aci read with Fule 8 of the Security Inlerest [Enforoemant) Rulas, 2002, Tha bommowers menfioned harein above in paricular and the
public in paneral are hereby cauticnad nol %o deal with said property and any dealings with the proparty will be subject fo the charga of
Mis.Cholamandalam Investmant And Finance Company Limited for an amount az mantioned harein under and misrast therson, The
borrowei™s atleniian is imvited bo provissons of sub-saction (8) of Secticn 13 of theAct, Inrespect of Gme avalabls, 1o redeam the secured assals,

SIL| WAME AND ADDRESS OF BORROWER DATEOF  |OUTSTANDING| DETAILS OF PROPERTY DATE OF
WO & LOAN ACCOUNT NUMBER DEMAND NOTICE|  AMOUNT POSSESSED POSSESSION|
1| Loan No, HLO1UNPOOODO202E Rs. Al tha piece an parcel of Flal H|:|.EI3-Im the Ground Floor
the buliding named as "ARYAN GREEN PARK®,
2. SHRAVANI PAWAR 8 on construcied on land bearing 5 Na. 100/6
20-02.2023 . ing Survey Mo g
BOTHARE RESIDING AT: F no 1001124013014, 100MTANE, 100/19/1, Situated at
103 Aryan green park 5t no 109, L] Dhayyar, Tal-Havall, Dist Pune. BOUNDARIES AS PER v

Shayerl, Haveli, THETITLE GEED
MAHARASHTRA411041
Algo ab: Dhayar Pune  Raykor
rmala Havol 411041

g e R 1. | imeseurng 0 H 1 Ares incsing pokhrabn ssed

| mdmeasyring rerg Includ arnbm gl e

fm“mrm:?“u" AR g_ H:I::I al Uralkanchan, Pune which (s wilhen the limits of E
: 28-01-2022 Grampanchyal of Uralikanchan, Pune, Zila Parishad of =L
2. POOJAVITTHAL KUNJIR g ’ Pune, Taluka Panchyat Samiti Havell and Sub- i
Both Residing at : HISSA Rasgistration District Pune- Takika - Havek, Disinicl-Pune w

NO.258 NAGPURE WASTI
KHALACHA MALA WALATI
URULIKANCHAN PUNE
DAUND MAHARASHTRA
S12202

@nd tha said proparty |8 bounded as under On Or Towards
EastBy Gal No, 841, 545, 548, On Or Towards SouthBy
Gal Mo, 842, On Or Towards Wes| By Canal, On Or
Tewards North : By Gal Mo. 549, 550, 551, 552, 553, Al
thal pleoe and parcal of FLAT baasing Mo. 08 ad
aboul GBO 5q. Fia la BLE) Sq. Mis (Bulk-up), In
wirgibuiiding No, “B-Z" an SECOND floor in Iha schame
knicin as "KRUSHNA RESIDENCY™ constructed an land
bearing Gat Mo, 543 admeasuring 00 H 51 Ares including
pofcharaba situsted s Uralikanchan, Puns which & wathin
iha limils of Gremganchyal of Uralikanchan, Pune, Zila
Parishad of Puna, Taluka Panchyal Somill Havell and Sub-
H '.;4,-,4 LA BSNCT L= | iU - FRRveeL LHRITICL- g
Rs. Al that plece and poecel of the proporty Flt Mo 708,
a8 B with adacent lmrace area admeasuring about T
15.12.2022 Sq.Fis. |.o, 6.59 Sq. Mers. along with One aothed Opan
Car Parking, in tha C-Building and On tha Sevenlh Ficor, in
the Schama known as "SHUBHANGAK
GRUHRACHANA", consirucled on land bearing Gat
Mo KNP, Situatad of Pirangut, Tal- Mulshi, Digiict- Pune,
which ia wilhin e bmils of Grampanchayal Pirangul
Pune, Tabuka Panchayal Samill Mulshi and Ziha Parishad
of Pums and within the limits of Sub-Ragistrar, Taluka-
Mueahl, District-Purs snd e seme (s bounded o8 hollows
East: By 10 Meler Road balanging o Chitale. South - By
ramnaiining landin Gat Mo, 321, Wast ; By Rosd baloaging 1o
Agha & Adjoining Gal No. 321, Nodth : By Pune-Paud Road

1| Loan Mo, HLOANUPROOD18092
1, MANGAL AJAY JAGTAR

i AJAYRAD JAGTAP

Both Rosiding at ; FLAT MO 801
BLDG 02, PIRANGUT, Hawel,
MAHARASHTRA412115
Alaso at: GAT NO 31
PIRANGUT MULSHI
VANALIKA SCCIETY Havell
41215

12-16-2022
14-uk2023

Date ; 15.07.2023, Auhorised Oficer,
Place: Pune Ws. Cholamandalam investmant And Finance Comparry Limiad

Swargate Branch: 1027, Kondan,
Shukrawar Peth, Tilak Road, Pune - 4110303
Telaphone : 020-24482444
e-mail : bom100@mahabank.co.in

POSSESSION NOTICE

| s 3T TR

Fafik apl Wl bir syl ri

{(Appendix IV under the Act - Rule - B{1))

Whereas the undersigned being the Authorized Officer of the Bank of
Maharashtra under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act — 2002
{54 of 2002) and in exercise of powers conferred under Section 13{12)
read with Rule 3 of Security Interest (Enforcement) Rules, 2002, issued
a4 Demand Motice dated 03/05/2023 calling upon the Borrower
Mr. Shirish Gajanan Sherekar and Mrs. Jaswinl Shirish Sherekar
o repay the amount mentionad in the Notice being Rs. 21,56,176/-
(Rupees Twenty-one lakh Fifty Six Thousand One Hundred
Seventy-six only) plus unapplied interest @ 09.70% p.a. with
maonthly rest w.e.f. 03/05/2023, apart from penal interest, cost and
axpensas till date of payment of the entire dues, minus recovery
if any, within 80 days from the date of receipt of the said notice.

The Borrower Mr. Shirish Gajanan Sherekar and Mrs. Jaswini
Shirish Sherekar having failed to repay the amounl, Notica s
hereby given to the Borrower and the public in general that the
undersigned has taken Symbolic Possassion of the proparty describad
hereln below in exercise of powers conferred on him under Section 13(4)
of the said Act read with rule B of the said Rules on this
13" Day of July of the year, 2023

The Borrowers in particular and the Public in general is hereby
cautionad not to deal with the propertias and any dealings with the
properties will be subject to the charge of the Bank of Maharashira,
Swargate Branch, for an amount hareinabove mantioned.

The Borrower's attention is invited to provisions of sub-section (B)
of section 13 of the Act, In respect of time avallable, to redeam the
socurod assots,

This notice is also being published in vermacular. The English version
shall be final if any question of interpretation arises.

The detalls of the moveable properties hypothecated to the Bank
and taken possession by the Bank are as follows:

Flat No. 103, in the Building “Swami Yashodhan®, Sr. Mo, 07, Hissa No.
1158, Village Narha, Tal. Havall, Dist . Pune 411041,

Data (13072023 Chiel Ma & Auihorized Officer,
Placa : Narha, Puna Bank of Maharashira

FORM A
PUBLIC ANNOUNCEMENT
{Lindar 6 of the Indahvency and Bankrupicy Board of indila
;mm:ﬂm PFrocess for Corporate Parsons) o, 2018)

FOR THE ATTENTION OF THE CREDITORS OF
KGEPL ENGINEERING SOLUTIONS PVT. LTD

2. | Dete of pcorporastion of aorfrae detaoe | 20 10RO

Shirur Branch ;
Hotel Suraj Executive Bullding, Nagar-Pune Road,
Surajnagar, Shirur, Dist. Puno&412210. Ph. ; (02138) 2246088,
E-mail ; ubin0914053@unionbankofindia.bank

g do (17) union Bank

T E B F Rl

[Rule 8(1)] POSSESSION NOTICE

(For immovable propsry)
Whareas, the undersigned being the Authorized Officer of Unlon Bank of India, Shirur Branch under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest (Second) Act,
2002 (Act Mo, 54 of 2002) and in axarcise ol powears conférrad undar aaction 13(12) read with ruls 3 of tha
Security Intereat (Enforcement) Rules 2002 |ssued demand notices on the dates mentionad balow calling
upon the following Borrowars ( Guaraniors (o repay the amounts mentioned in the said notices together with
Interast thareon, within 60 days from the date of receipt of the said notice.
The Borrowars having falled to repay the amount, nolice & hereby given to the Borrowers and the public in
general thal the undersigned has taken Symbolic possession of the properties described herein below In
axarciss of powars confarrad on him/Mmear undar Sub Saction (4) of saction 13 of the Act read with Rule 8 of the
Sacurity Interast Enforcamant Rules, 2002 on tha dates mantionad balow.
The Borrowars in particular and the public In general |s hereby cautionad not to deal with tha properties and
any dealings with the proparties will be subject to the charge of Unlon Bank of india, Shirur Branch for the
amounis mentioned below and interast thareon,
Tha Borrowers attention Is invited to the provisions of Sub-saction (8) of Saction 13 of tha Act, In respect of tima
svailable, io redeem the secured assails,

Date of Damand
Notice

Date of Possesasion|
171172022
15/07/2023

Sr. Name of
No. Borrowar [ Guarantor

Outstanding Amount
in Rs.

1 | Borrower: Mr. Santosh Baban More (Prop| Re 60,53, 748.00/- [(Rupesss Sixly
Mourya Construction) and Mr Sunny|Lakh Fifty-Threa Thousand Seven
Dnyandeo Madane (Guaranior) Hundred Forty Eight Rupees Only)
and interast thareon.

Description of Immovable Property: Properly situated Plot No of 12, Under Plol No 20.Sr No
1148/1+2 , baburao Nagar, at Baburacnagar within the Grampanchayat imits of Shirur and Sub registrar
Shirur Taluka Dist - Puna 412210, Admaasuring 630.25 Sq. Mt, belonging to Mr. Baban Baburao More.
Boundaries : East- Plol No 24, West- Road, South- Plot No 23, North- Plol No 15 & oul of 14,

2 | Borrower: Mr. Santosh Baban More (Prop| Rs 16,37,522.00 /- (Rupees Sbdeen 1711172022
Mourya Construction) (Borrower] and|Lakh Thidy Seven Thousand Five
Mr. Shahaji vijay Jasud (Guarantor) Hundred Twenly two Rupess Only)|  1907/2023
and interast thareon.

Description of Immovable Property: Commercial Shop situated on Shop No 01,04,08,07 & 08 al
Basemant Floor, & Shop Mo 03 at Ground Floor, Omkar Vihar, Plot Mo 22 & 23 Survey No 1149/1+2, Plot No
20, Baburao Nagar, al Baburao Nagar within the Grampanchayat limit of Shirur and Sub registrar Shirur
Taluka Dist - Pune 412210, Admeasuring 1585 5q.FL belonging to Mr. Santosh Baban More. Boundaries:

Shop| Shop Area Floor Building Boundaries
No. | (Sg.Ft) East South West North
1 27T.00 Basement | Omkar Vihar Farking | Shop No. 2 Hoad Side Margin
4 285.00 Basament | Omkar \ihar | Parking | Shop No. 5 Road Shop No. 3
6 252.00 Basamant | Omkar Vihar Farking | Shop No. 7 Road Shop No. 6
" 252.00 Basament | Omkar Vihar | Parking | Shop No. 8 Road Shop No. 7
B 277.00 Basement | Omkar Vihar | Parking | Side Margin Road Shop No. 7
3 252.00 Ground Omkar Vihar | Parking | Shop No. 4 Road Shop Mo, 2
3 | Borrower: Mr. Sanjay Mahadev Gaikwad|Rs. 5,33,284/- (Rupees Five Lakhs
and Mr. Mahadev Keshav Gaikwad(Co| Thirty Three Thousand Two Hundred 20/09/2022
applicant) Eighty four Rupees Only) 15/07/2023

Description of Immovable Property: House and Open Space Property situated on Ground Floor
and st Floor , Milkat No 161, CTS No 450-457/T situated at Shirur, Admeasuring 592.98 Sq Ft within
the municipal limits of Shirur and within tha limits of Sub Registar Shirur Dist - Pune 412210 belonging
to Mr. Sanjay Mahadev Galkwad. Boundaries : East- CTS No, 458, 475, South- CTS No. 1579, West-
CTS No. 1582, North- Road.

4 |Borrower: Mr. Nilesh Adinath Kolapkar|Rs. 41,93,918.00 /- (Rupees Forty
(Prop M/S Saubhagya Alankar ) & Mr|{one Lakh Ninety Three Thousand
Adinath Jagannath Kalapkar Mine Hundred Eighteen rupees only)

Description of Immovable Property: House and Open Space Property situated on House Milkat no
oid 693 New D1Z5000830, CTS no 10258139, Suraj Magar Shirur within the Municipality imitof Shinurand
Sub registrar Shirur Taluka Disl - Puna 412210, Admeasuring 342. Sq mir belonging to Mr. Adinath
Jagannath Kolapkar. Boundaries : East- Open space& CTS No, 1025B/66, West- CTS No., 10258/38
& Piot No. 27, South- Colony Road & CTS no 10258/14, North- CTS No. 1025B/27 Plot No. 14.

17i111/2022
15/07/2023

5 |Borrower: Mrs. Shubhangi Rajendra|Rs 30,56,830.00 /- (Rupees Thirty 2911012022
Umap Lakh Fifty Six thousand eight hundred

Description of Immovable Property: House Property siluated on Flat no 7, First Floor,
Shri Ganesh Residency, CSNo 2013/6/4, Plot no 7D, Shirur, Tal — Shirur, Dist - Pune — 412210 within
the Municipality imit of Shirur and Sub registrar Shirur Taluka Dist - Pune 412210, Admeasuring
722.00 5q Ft. belonging to Mrs. Shubhangl Rajendra Umap. Boundaries : East- Open Space,
West- CTS no 2013/6/3, South- Road, North-5. No . 1154/2C.

Date : 15/07/2023 Authorised Officer,

A | Aty undser wiich conponsle delsion

B Dot /et
i, | Comaomite ioenily Mo/ Limiied Liabiity | UA0R0OPTO000 FICLS0MEL
laniricmtion Mo, of comonsts dataor =S =-———————————
5 | Adch of the rogiterd offios snd 5 MO A0 INOLUSSTRY HOLUSE OPP FALYMI STIELS LT,
prnCEal oifion (F ary) of comomin ML, PUNE 211 006 IND
e
i | Inectvercy cormercenmont ke 5 JA/TH 20 A Dier ecehved on 1T,/ 20273
resgnid of covionie dabioe
7 | Entimirind dafe of disase of Insohercy || 10,00,/ 2004
PEaCEh I Paiey
A | Nerne and registetion numiber of e | b Finjesh Fomesn Ramati
iFrsslvuney rolesional acting e IELAPAO0A, 30 P ODE0E, 2040 203013481

¥R el A psi e

i | Adicias and el of the misam D00 A WINGL ORI (AN MEAR LORHAMINEAL AL |

Tom s R i, vt rogielned BOAL FANDOGALL EAST M Suburtesn,

10 Ao i el 10 e usis) for SHOP T, WHISPERING PALIMS SHOPPING CENTER,
CorTESpONGEToDN Wit e inkeim LOMHAKTIALA, ARLIRL] ROAD, RANDIVALL EAST,
resnlEOn perlesaoral MALRARAS A0 0K, ol b giemiiiylr sl coemy

Mcrule SIS

11 Lok clorin oo submismion of cisime b n o e |

12| G oo cradfors, | pm, unaer L
b | B of subaection (BA) o mion
21, meonrtsine by e e roishution
ekl

L e of Irmheency Profossonas ML
Kl o Bt @ AuBorsed
Respresarriatiat of crechion N a chss

{Thiee rasmen for sooh Cinte
14 {ny Fitermarit. Florrres el wansse il o n. < Quick Links < Dowricais -3 1
i Dl of ot Fid) Fropiesilalivin | |Insobancy Fesohilion Proosss o Comonsls Pesons |
e e 4 A Pegumtions, 2016,

otice |8 hareby Even that the MNationsl Company Lew Tribunal has oroesed tha
commancamant of a corporata In rasclution process of tha Mfs KGEPL
Engnaaring Solutions P Ltd, On 14,007,/2023 in CP {18} 1TE2{MB), 2018 which ordar &
rscahasd on 17,07 /2023

The crediiors of M/s KGEPL Engineering Solutions Pyt Lid., are hereby called upon 1o
submit thelr claims with prool on or béfore 31072023 to the mtedm rescbution
professional ol the address manthoned against antry Mo, 10,

The financinl creditors shall submit thair claims with proof by slectronic mesns only. All
oahar eredibors may Subirmit the clsims with prool in person, By pOSTor by eactnonis meard,
A financial creditor belonging tha cdess, as listed against the entry Mo, 12, shall indicate its
chalte of aulhorised represantative from among the thres insalvency prafessionzls lsted
against antry No.13 1o act as authorised representative of the class [specify class)] in Farm
CA_- Mot Appliaabile,

Submission of [alse or miskeading prools of clalm shall attmol penalties.

Date :-19/07/2023 RAJESH RAMESH HAMATH
Place:-Mumbai insnivency Professions

Branch Office: HOFC Bank Lid 21/8,
[l a1l TR Y Y ] B 1t Floor, Mit Marathon, Bund Garden Road,
Pune - 411 001

Placa : Shirur Union Bank of India

vilohWENciiniecacliwrftiia

Careers
Every Monday & Thursday in
The Indian EXPRESS, Loksatta & FINANCIAL EXPRESS

For Advtg. details contact: 67241000
“ e ©

PUBLIC NOTICE FOR SALE

(W/Rule B{G6) read with Rule 9(1) of SARFAESI Act, 2002)
Immonvable Propartes Teken ovar, undar Securilisation and Raconsirection of Financal Azsals &
Enforcement of Securiy InkerestAct, 2002, forsale on “e5 is whene is & what is there i basis”,

':?“ﬁ“m"m Location & Detalls of | pageof | Duted Time
| for Recovery of which | Immovable Properties. |, oo,  of opening
Properties ars being sold|  nd Reserve Price of tenders
1 [LAXMI SILX SAREES & |All that pioce and parcel of| 11-August | 21-August-23
GOURIPRASAD A DESAl| premises bearing FLAT NO.| -2023 | kom 10.00 AM
& ABHAY MDESAI& |21, 1ST FLOOR, SNEHAL To230PM
AMITA A DESAJ APPARTMENT, A WING, SR.
NO. 8AI1/1, NR SANAS Adkdress:-
"Rs.18,22.690.48 asper/SCHOOL, VADGAQON, HOFC Bank Lid
Molice Uis.13(Z) ofthe | WADGAON BUDRUK-411041, 2118, 15t Floax,
said At dated 20092019 NRLDHAYAR] PHATA., PUNE, Mit Marathon,
ForLAM-82386624  |MAHARASHTRA, Indla, Bund Garden
411041 Roed, Pune -
Reserve Price- Rs. 23,74 920\- 411000
*as ks where as basis Ph - 020-
{Rupees Twenty Thres Lakh B7E33195
Seventy Four Thousand and
Ning Hundrad Twenty Crily)

“with further interest as apphcable incidental axpenses costs, chamges atc incurred t the date of
payment and { o reaiisation.

NE: To the best of knowbedge and information of the Authorised Officer [A.0) of HDFC Bark Bd,
B are o) ARCUMBRANGES.

The parficulars in respact of the secured assets specified hersinabiove have been siated Io the
best of the information of the undersigned, wio, however shall mot be responsible for any amor,
misstatement or omizsion in the sad particulars. The tenderar(s) | prospective purchaser(s) ane,
therafione raquested in their own interasts, io salishy himself | themaalves with regand o the abowe
and the other refevant delads periaining o the sbovementioned property | properiies, before
submilling ha lBndecs.

Terms & Conditions of Sale

1, Sale is sirictly subject o the terms & conditions incomporated in this advertisement and in the
prascribed Tender Farm, Further detafls of the property and Tender Fomms can be oblained
freen the Authorised Officens) of HDFC Bank Ltd 2106, 18t Floor, Mit Marathon, Bund
Garden Road, Pune - 411 001, between 10 am, o 230 pum. on warking Mondays o
Saturdays. Property is avalable for inspection betwesn 10.00 a.m. and 4.00 p.m. on the
dabes menboned above.

2. Sealed Tenders (in the prescribed Tender Form only), along with 10% of the offer @maunts
Iorwards Eamest Money Daposit (EMD) 1o be submitled ol HDFC Bank Lid 21:6, 15t Floor,
Mit Marathon, Bund Garden Road, Pure - 411 001, on or before 4.00 p.m. on 21st
August 2023. Paymants shall ba made only by Demand Dvafts | Pay Orders drawn on a
Scheduled Bank in favour of "HOFC Bank Lid,” payable st Pune. Tendars recaived withoul
EMD or bayond the above dale prescribed henain will nod be congiderad for sale. The tenders
will b openiod o the time specifled above on (he auchan dale menoned above. Sake shall be
confirmed in the name af Ike lendarer of the successiil bid onfy,  Tenderer o menion
descripton of proparty forwhich the lender is being given, on the sealed envelope, Tendeser
Io subenif fendars for propesty along with EMD amount,

3. The bormpwars, respective tenderars, guaraniors or owners of the properies undar sale may,
if thay 3o desira, give | sponsor his/ herf their best possibile vald offer(s) for the proparties
ofared for sale provided haishehey foflow the requinemeants | larmes and conditions of sale,

4, Please note that you {bormower) has iberty fo pay the dues of the Bank with all costs, chages
and expansss incurned by the Bank al ary Gme balore publication of Motice for public suction
oF inviting quolations or tendar from pubiic o privale tneaty for iransfer by way ol leass o
assgrment or sale of such secured assets as provided under saction 13(8) of the act,

5. The borowars, respactive lenderers, guaraniors or ownees of The respective proporiies or
their authoried representatves, may remain present at the fime of ing of the fenders
Tha tendevars / prospective purchassrs wil Fave an opporturity 1o increasa (hoir ofars after
ihe tarders are opened, il they 5o desire. They are, therelcrs, advised fo remain prasent
himsel | hersall / themselves in person or through heir duly aulhorized and empowered
raprasentatves with decumant of suthority. Tendarers bo camy proof of identity st ti tme of
opening af i bid.

6. HOFC Bank resarves its right ko aocepl or to raject highest and / or al offer's withoul assigning

any reasans, Sdi-
Date: 1000712023 Authorised Officers)
Place : Puns Phone Mo, 020-0T683105

S 90 O

Pune



